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This is an application which is supported by the affidavit of the petitioner,

Respondent No. 2 as well as the Respondent No. 1 company. Another affidavit has also

been filed by Ms, Navneet Bhadla, d/o Shri Harcharan Singh, Respondent No. 3.

2. Learned counsel for the petitioner identifies the signatures of the respective
parties on the application and has also drawn our attention to the resolution dated
03.10.2016 for withdrawal of the petition. The aforesaid resolution has been passed by
the petitioner company which is duly signed by the two directors namely, S/Shri
Harendra Singh Khokhar and Vipul Gupta.

3. In view of the above, the petition is dismissed as withdrawn as the parties have
settled the disoute.
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